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PAPERS LAID ON THE TABLE

ANNUAL REPORT OF THE NATIONAL
RESEARCH DEVELOPMENT CORPORATION
UNDER COMPANIES ALT, 1956

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI1 C SUB-
RAMANIAM). I beg to day on the
Table a copy of the Annual Report
(Hindi and English versions) of the Na-
tional Rese Devel:&menl Corpora-
tion of India, New Delhi, for the year
1970-71 along with the Audited Ac-
counts and comments of the C omptrol-
ler and Auditor General thercon, under
sub-section (1) of the sechion 619A of
the Companies Act, 1956, [Placed
I thiarv  See No, LT—3309/72).

CINLMATOGRAPH (CENSORSHIP) AMEND-
MINT RULES UNDER CINEMATOGRAPH
ACT, 1952

THF DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
lélR SIIT}J};:;): ?n behgf (_;f Ei‘ln I K.

ujra to lay on the Table a copy
of the Cmematogm_;:h (Censorship)
Amendment Rules, 1972 (Hind: and En-
ghsh versions) gublished m Notification
No GSR. 8 m Gazette of Indua
dated the 8th July, 1972, under sub-sec-
tion (3) of section 8 of the Cinemato-

lish versions) published in Noufication

e No LI—3310/72).

COMMISSIONS OF INQUIRY (CENTRAL)

RULES UNDER COMMISSIONS OF INQUIRY

ACr, 1952 AND NOTIFICATIONS UNDER
AIL INDIA SERVICES ACT, 1951

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): I beg to lay on the Table—

(1) A copy of the Commissions of
Inquiry (Central) Rules, 1972
(Hind and English versions)
published in Notufication No.
G.S.R. 899 in Gazette of India
dated the 29th July, 1972, under
sub-section (3) of section 12 of
the Commissions of Inquiry
Act, 1952, [Placed in Library.
Sece No LT—3311/72].

A. copy of each of the followin
Notifications (Hindi and Engﬂag
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versions) under sub-section (2)
of section 3 of the All India Ser~
vices Act, 1951 :—

(1) The Indian _Administrative
Service (Pay) Ninth
Amendment Rules, 1972,
published in Notification
No G.S.R. 793 in Gazette
% .,Izndia dated the 1st July,

(n) The Indian Police Service
(Pay) Seventh Amcndment
Rules, 1972, published in
Notification No, G.S.R.
794 m Gazette of India
dated the Ist July, 1972.

(m) The Indian Police Service
(Uniform) Amendment
Rules, 1972, pubhshed m
Notification No G S.R. 933
in Garette of India dated
the Sth August, 1972,

[Placed in Library. Scc No
LT—3312/72]

NOTIFICATIONS UNDER CFNTRAL INDUS-
TRIAL SFCURITY FORCE ACT, 1968

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI K. C. PANT) : 1 beg to lay on
the Table a ccg:l»y of the following Noti-
fications (Hindi and 1sh versions)
under sub-section (3) of section 22 of
the Central Industnal Secunty Force

Act, 1968 -—
(1) The Central Industrial Secu-
nty Force (Amendment) Rules,
1972, published in Notification
No SO. 1752 in Gazette of
India dated the 15th July, 1972.

S.0. 1753 published ;n Gazette
of India dated the 15th July,
1972 containing corrigendum to
the Central Industrial Security
Force Rules, 1969 published in
Notification No. S.0. 4632 dated
the 14th November, 1969,

[Placed in Library. See No. LT—
3313/72).

2)

MR. SPEAKER : Professor Sher
Singh will make a statement regarding
sugar at 5.15 p.m. today.

——



